
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
B MNG AL OR E 

JATED THIS THE 7th DAY OF AUGUST, 1987 

3 	 Present : Han'ble Justice Sri K.S.Puttaswmy 	\iice—Chairman 

Hen'ble Sri L.H.A.Reçe 	Member(A) 

Applicatien Ne. 1793186  

M .Rajnna, 
C/e rl.Raghavenra Achar, 
Ne.1074 and 1075, 
Banashankari 1st Stage, 
Bangalere. 	... 	App1icnt 

( Sri M.Rachavendra Aehar 	... Avecat ) 

\Is, 

1.Genral rianager(Maintenanee), 

Seutharn Telecea Recji.n, 
Madra3 - 1. 

2.Divisienal Engineer, Micrewaue, 
IJ Fleer, New Te1cem Bldg., 
Bavshwara circle, 	 S  
Bangalere. 

3.Ascistant Enginnr, 

flicrewave laintenance, 
Narrew Eknd, 

Telehane Exchange Bld., 
Mysere - 10. 

4.Mssistarit Engineer, 
Micruwie Maintenance, 
jde Band, 

Telephene Exchancje Bldg., 
flysere - 10. 	... 	Respendents 

(Sri M.5.Paimarajaiah 	... 	Adeate ) 

This applicwtiun has ceme up befere the Tribuna]. teay. 

Hn'ble Justice Sri K.S.Puttaswmay, Vice—Chairman made the  

fellswing : 

ORDER 

This is an applieatin made by the applicant under 

Sectien 19 of the Aciministratie Tribunals Act, 1985. 

SI 
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We have heard Sri M.Raghavenrahar, for the applicant, 

and Sri N.S.Padmarajaiah, learned Sr.CGSC, for the respmndents. 

The applicant is presently warkin; as a Juniar 

EnQinr, 1icIe—wavos, Hubli. Mpprehending that a disciplinary 

prweeding will be instituted acainst him when he ws wrkin 

at ilerc.ara, the applicant has seuQht fr variaus directians to 

reoulate the threatened inquiry, which has nt se far been 

initiated and cernnonced. Even befare that we cannet exnrnine 

any of the cjrievances of thea1icant and issue any of the 

directians seucht by him. In this iiew itself this applicatian 

is ha ble to be dismissed. 

We have no deubt that when any disciplinary praceed—

inçs are initiated, they will be held in aeardance with law 

a??erdinç all reasenable eppertunity to the applicant to dafend 

hinis-in that inquiry. 

On the fereçjainç Jiscussian, we dismiss this ap4i—

catien. But in the circumstances of the cse, we Jireet the 

parties to bear their awn casts. 

ane 

VICEL—CHA IRMAfj  
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CRPL 	lsTpJ 
BANCALORE BENCH 

APPLICATION No,I9 	/cc 	COMMERCIAL COMPLEX, (BDA) 
INDIRANAGAR, 

(WP.NO. 	 BANGALORE..560 038. 

DATED: 

APPLICANT 	Vo 	RESPONDENTS 

TO 	 o. 
-: 

to'- 	 5 

C- P?n-&J çJt 
r- 	- 	 Th!A 

 

1. 
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Ttz t- 	 •1 

v.j cjp Cc e.., f1c;L 

ci. ccwc2, 	jL 	c 	 I cQ.1  - 
I 	L (O 

(f SUBJECT: SENDING COPIES OF ORDER PPSSZD BY THE BENCH IN APPLICATION NO.I'- 9( &c 
.... 

Please find enclosed herewith the copy of the Order 

passed by this Tribunal in the above said Application on 

I RECEfVED.A 

I: 

L& 

ENCL: As abo. 

DEPUTy REGISTRAR 
(JUDICIAL) 



BEFUE THE CENThAL ADMINISTFATPJE TRIBUNAL 
B MN AL CR E 

M .R*jnna, 
C/c r.Reghav.nlra Ashar, 
N..1074 and 1375, 
Banashankari 1st Stag., 
Bangaler.. 

( Sri M.Raghav.nra Achcr 	... Advecate ) 

Vs. 

1 .C.n.ral Manaçer(M2intenance), 
Seuthern Telceen Rsçi.i, 
Madras - 1. 

2.Divisi.nal Engineer, licrewaie, 
IJ Fleer, New Telecern B1g., 
Basaveshwara Circle, 
Bangalere. 

3.Asistant Enc4n.r, 
Mier.wv. Maintenance, 
Narr.w 
Teisphene Exchancs E1dt., 
1'lys.re - 10. 

4.Assi5tant Engineer, 
Mier.wve 'Iaintenance, 
iCs 

Telephene Exchange Bldg., 
rlys.r. - 10. 

DATED THIS THE 7th DAY OF AUGUST, 

Present * H.n'bls Justice Sri P,S.Putteswamy 

H.n'bls Sri L.H.M.Rsge 

Applieatj.n No. 1793186 

Resp.ndente 

( Sri .S.Pamarajaicih 	... 	Mthi.cts ) 

This i1iti.n hs c.me up befere the Tribunal tsay. 

Hgn'ble Justice Sri .S.Puttasumay, Jice—Chairman maa the  

fell.wing : 

OR)ER 

/fc 
/f (,t 	 This is an aplicati;n made by the applicant unsr 

¶1 
	

I Sectien 19 if the Mdm1n1str.t1Jc Tribunals Act, 1985. 

/ 
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We have heard Sri M.Raghavondrachar, fir the alieant, 

and Sri f1.S.Padrnarsjaiah, learned Sr SCGSC, for the r.sp.ndsnts. 

The applicant is presently w.rkinç as a Junier 

Engineer, Micra—waves, Hubli. Apprehending that a disciplinary 

preteedino will be instituted aainst him when he was warkinç 

at flercara, the eplicant has s.uçht for vrisus directiens to 

regulate the threitsnsd inquiry, which has not si far been 

jnitjcted and eemmenced. Even befsri that we cannot examine 

any if the orievances if the a0plinant and .issue any if the 

directiens s.uçht by him. In this view itself this alicati.n 

is liable to be dismissed. 

We have no deubt that when any disciplinary preceed—

inos are initiated, they will be held in aczerdance with law 

aff.rdinç all reassnable .pertunity to the alieant to djfand  

hims1-in that inquiry. 

On the fersç.inç, discussiun, we dismiss this aF4i—

catiun. But in the circumstances if the ese, we Jirect the 

parties to bear their awn 

- 	
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